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that  Para 4 of the impuogned D_M_ois unreasonakle and may  be

guashed and set asl
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5 From the akbwe facts, 1t is seen that following

the  Judgement of the Suprems Court in T.S5. Thiruvengadam’ s
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an amount calculated on the basis of 12% interest, which 1

the current rate of interest, on the refundable amount due
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from the " applicant from 27.4.1966. The applicant has
contended that probably at that time the interest was 2% or
even iess. This 1is a question of fact. Admittedly, the
respondents have also not paid any interest on the pro-rata
pension which has now become due to pe paid_to him from 1966
by virtue of tﬁeir own order dated 3.1.1995 which they have
sanctioned to him only in January, 1998 and paid in August,
1398, In the facts and circumstances, the action of the
respondents in charging 12% interest on the refundable amount
from the date it was paid to the applicant under Q.M. dated
10,11,19606 would not appear to be either reasonable or
Justified, as admittedly the interests rate prevailing at that
time was much lower. It has also to be kept in view that this
is a welfare measure concerning senior citizens. To this
extent, the last four lines of the O.M. dated 3.1.1995
containing the manner and rate of interest at.which the amount
is refundable is liable to be quashed and set aside. The
respondents te charge only simple interest at the rate of 6%
or less, whichever»is less for that year, on the refundable
amount from the date of payment under O.M. of 10.11.1960 till
the date when the refund is made. Apart from that, in the
present case,the action of the respondents in  implementing
their own O.M.  dated 3.1.1995 read wifh the Tribunal's order
dated 6.1.1997 in 0OA 491/96 in finaily making the pensionary
payments to‘the applicant is also considerably delayed without
any satisfactory.explanation, oh which they are also liable to

pay interest @ 12% per annum.
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succeeds and is allowed as follows:
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(a) The last four lines of the O.M. dated 3.1.1995
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the refundable amount till the date the refund 1is

(b) In the present case, the respondents shall also

interest for delay on the pro-rata pension
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pay 12
amount from 1.6.1997 -till payment was made to the

applicant in August, 1998,
(¢c) The respondents shall also fix the responsibility
on the concerned officials for the delay caused in

this case and take suitable action accordingly.

No order as to costs.




